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268 . SHRI A AT KUMAR MAN-
DAL: Will the Mini ter of ENERGY be 
p] a d to refe r to the reply given to 
Un tarred Qu tion No. 3506 dated the 
2nd ' ovember, .1982 regarding retired 
officers working in private comp3llies and 
etate: 

(a ) . the outcome of the investigation 
m d in the case referred to in part (a) 
b reof and action ta en again t the 
e on concerned and I,tep taken to pre-

v nt uch happening ; 
(I ) wb ther i[l the ~ontext of the PM.' 

1 te t directive to root out corruption, he 
pr po e to rotate alL such persons deal-
ing with indu trial hoa through their 
l iai n Offi er , particularly those wbo 
were their olleague -at one ! tage from 
o e e tion to another; and 

( c ) if not, the rea on therefor and 
what other preventive measures he pro-

s to take to clean the admini tration? 

TH MINISTER OF STATE IN THE 
D P RTMENT OF PETROLEUM IN 
1M MI ISTRY OF ENERGY (SHRt 
G GI SHANKAR MI HRA) (a) The 
inve tioatiom ha been completed and the 
report i under study. 

fb) and (c) Transf~r are effected at 
ru tab]e interval a far 3i) possible: ins-

truction have been issued that only offi-
cer of the rank; ~f Under Secretary and 
abo e· can meet visitors by appointment. 

R ymond Woollen Mill Ltd. 

9. SHRI S AT UMAR MAN-
: Will the Mini t r of LA vi, JUS-

D' COMP Y F AIR be 
pI a d to tute : 

( ) whether Raymonds Woollen Mill 
Ltd. omb y has beem charged with adopt-
ina re trictive trad practiCe· 

o th detail" of the charge 
gain t this Company; and 

OF ST TE IN THE 
W JUS 0 

OOMPA Y AFFAIRS (SHRI GHULAM 
ABI AZAJ?): (a) Ye Sir. 

( ) and (c) The R P Comi sion ins-
tituted two enquirie again t the comp.. 
a y, th deta1i of which ar indicate 
below: 

(I) The fir t enquiry, which wa in -
tituted by the Commission again t the' 
company on 6th December. 1974, 
under Section 10(a) (iv) and Section 37 
of the MRTP Act was directed again t 
the following alleged re trictive trade 
practices: 

(i) Ma!lipulation of Prices; 

(ii) Discrimination in supplies,.. 
charging pr.Lce giving d~counts, giv-
ing turnover bonu and i suing cre-
dit notes; 

(iii) Refusal to deal and make sup-
,plie to certain di tdbutor,,; and 

(iv) Giving discounts/bonus on 
turnover basis. . 

The a bove enquiry wa closed by the 
Commi ion vide its order dated the 20th 
Derember 1982 whereunder the Commi -
ion deckled that it wra not expedient to 
~ake a regular enquiry of the matter due-
to long lapse of time and in view of the 
unqualified a ura~ given by the company 
to the ' effect that it hall not indulge ;01 
any of the re trictive trade practice . 

(II) The cond enquiry has been 
in tituted ,by the Commis ion against the 
company on 6th September, 1982 under 
Sectioo 10(a) (iii) and Section 37 of 
the Act in respeCt -of the allegation of 
indulging into restrictive trade pract!ce 
of charging differential pric . The pro-
ceedings in this' enquiry are- at the ini-
tial stage of hearing ,before the Com-
mi ion. 

S rifall in Productlo 0 Indl eno 
Dmg 

2690. SHRI NAVIN RAVANI: Wi1l 
the ini"ter of CHEMIC LS D 

. ~TILIZER be pleased to tate: 

(a) whether it i a fact that accord· . 
to the report o~ the drug ~nd phar~ -
ceutical indu try in India, the productlo 




